
O.A.NO.862 OF 241116 

ORDER DATEI.) 11 .4) I .07 

Heard 	Mr H. K.Sahoo. I .d Counsel 	t'or 	the 	Applicant 	and 

Mr S. K( )ha. I .d Standing Counsel for the Respondents: on whom a copy 

of the 4) A has already been served, 

2. The case of the Applicant is that he was placed under suspension 

on 	26 ,. I 97 and the sanie order was revoked uncondtionalIv of) 

23.06.97. Charges were framed against the petitioner. which were received 

on 171 1,97 and on 0901 .9% he tiled O.A.No.27 98 praying to (I ) drop the 

departmental proceeding (2) to pay fill salary from 25.97 and (3) to 

place in original post of Iroliv Man, The O.A. was disposed of by the 

i)ivison Bench of this Tribunal on 03.01.2000. But that order was not 

comphed with. Alier that the Applicant has filed a representation 

(Anneure- ) hetcue the Asst Engineen Central S E Raik.a Cutt9ck on 

)7.( '2.2( ) )) and subsequently another representation(Annexure-n)hefore 

the .0 A'st l)i' I i ncnneeu( les No 	on 22 04 04 cJau,p,n to chshuNe 911 

legal dues and henetits from the date ol' suspension of him as due and 

ad.missihle 

Mr 4 )jha. I ..d. Standing Counsel for the Respondents Railways 

suihniits 'hat some dues are read' to he disbursed hut the applicant does 

not present himself to collect it. 

/ 



4 In view of the above, since the representation of the Applicant is 

still pending with Res.No3. it is directed that the Sr.Asst,DjvLEngineer 

(ResNo.3) shall clear all legal dues keeping in mind the orders of this 

Tribunal dated ()3.01 .200() in O.A.No. 27/98. as per rules, within one 

month trom the date of receipt of this order and intimate the date to the 

Applicant on which the payment shall be made to the Applicant who will 

present himself to receive the same. 

5. 	With the above, this O.A. is disposed of at the admission stage. 

ô, Send copies of this order along with copies of the O.A. to the 

Respondents and tree copies of this order he handed over to the ('ourisel 

for both the parties. 

MERADMN 	 VICF-CHAIRMAN 


